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SHR] BIR BHADRA PRATAFP
SINGH: 8Sir, the hon. Minister is
suggesting the disease to be the solu-
tion of the problem. This water was
diverteg from these ghats because of

1ll-planmng ' ;

ME. CH MRMAN She has not sald
anything about it. She is only giving
the reply,

SHRI BIR BHADRA PRATAP
SINGH: The reply says that gated
barrage woulg be the solution of the
prodlem,

MEK. CHAIRMAN: This ;5 not her
report, It is the report of a com-
mivtee.

$AR] PIR BHADRA PRATAFP
SINGH: The reply that has been
given to us says that by constructing a
pated barrage, water will be released
ia the ghats. Now, this ig the disease
‘hecause of ill-planning by the State
Geovernment or by any other agency.
These sateq barrages and these bridges
wer> the cause of its natural course
being drifled.

MR. CHAIRMAN: Hc is opposed to
gated barrages.

BHADRA PRATAP
SINGH: Yes., I want to know speci-
ficaly whether any comprehensive
hydrografic study has been made of
the river Ganges in order to ensure
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that the holy ghats or rivers in diffe-
rent cities continue to get water so
that what has happened in the case
of Kanpur i3 not allowed to happen
to other places. In the absence of
such a basic planning, the ghats will
drift away. Nobody can stop it.
Dredging is not the solution,

MR. CHAIRMAN: Your supplemen-
tary does not arise out of this question.

SHR] BIR BHADRA PRATAP
SINGH.- May I pass on the reply, Sir?

MR. CHAIRMAN: . This does nat
arise out of this question.

SHRI] BIR BHADRA PRATAP
SINGH: The question says about the
construction of a 'gated barrage at
Kanpur,, .

MR. CHAIRMAN: The question is
about the technical committee, So, I
cannot permit it. It does not throw
open 5 discussion about all that has
happened to the river Ganges and to
the gated barrage. 1 do not permit it.

Next question,

Closedq Textile Mills in Gujarat and
other States

*122, SHRT MIRZA IRSHADBAIG:
Will the Minister of TEXTILES be
ricased {; state:

(a) what are the demands of
Gujarat and other States in regard to
the closed textile mills ang what is
the latest position of Gujarat in this
regard:

(b) what progress has s¢o far been
made in regard to the suggestions
made to his Ministry by the Tripartite
Committee set up by the Gujarat
Government for effecting improvement
in the closeq textile mills; and

(c) by when, a decision in regard
to the unemployed workers will be
taken and what are the reasons for
not taking a decision as yet?
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THE MINISTER OF TEXTILES
AND THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAM NIWAS MIRDHA): (a) to (c)
A statement ig laid on the Table of
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legal dues ang other reliefg to workers
of closed units, and (v) creating alter-
native sourceg of employment, Maha-
rashtry Government hag also sugges-
ted application of the Textile Workers’

Rehabilitation Fung  Scheme tp the
mills which closed before the present
cut off date of 6th June, 1985, The
: Gujarat Government has now taken
up with other Ministries matters con-
cerning with them. :

the House,

Statement

{(a) The Tripartite Committee set up
by the Government of Gujarat have
suggested, inter-alia, (i) re-opening of
units which can be made viable, (ii)
making labour laws really deterrent,
(iiiy running of closed units by co-
operative of workers, (iv) payment of

(b) The suggestions of the Tripar-
tite Committee in respect of the closed
mills have been examined and the
position is ag follows: —

Suggestion Progress _

1. Re-opening of units which can be A decision regarding reopening of the miils depends
made viable. on its viability being established before Nodal
agency/BIFR. This, in turn, depends on the res-
ponse of the management and the State Govmrnment,
Qut of the 27 closed mills listed by the Committee,
20 have been examined by the Nodal Agency. They
have been advised to examine the cases of remaining
closed mills also. The non-viable mills may have to
close down permanently.

2. Making labour laws really deter- While this has been taken up with the Labour Ministry
rent. R the State Governments have also been advised for
effective enforcement of existing provisions regard-

ing unauthorised closures.

3. Running of closed units by co- While the Central Government could have no objec-
operatives of workers. tion to such an arrangement, this has to be acted
upon by the workers/State Government,

4, Payment of legal dues and other The State Governments have already been advised to
reliefs to the workers of closed ensure prompt and effective action for the payment
units. of outstanding dues of workers of closed units.

The question of amendment in the law has also been

taken up with the Labour Ministry. The suggestion

regarding extension of Textile Workers’ Rehabili-
tation Fund Scheme on the appointment of Provi-
sional Liquidator has not been found acceptable as

a unit cannot be considered to be finally closed till

the passing of the winding up order

5. Creating alternative sources of emp- The State Governments have already been advised to
foyment. formulate schemes for the re-deployment of workers
displaced by such closures,

(i) Permission fo set up non-pol- Locational restrictions have recently been relaxed to
Iuting industrial units. permit setting up of non-polluting industries subject
to certain conditions.

(i) Setting up of a big public Location of pu‘blig sector units is decided on techn .-
sector unit in Ahmedabad. economic considerations.The State Government
- has been advised to send their specific proposals to

to the concerned Ministries.
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(¢) For the reasons stated above, it
is difficult to indicate specific time-
frame for reopening of viable mills or
re-deployment of workers displaced
by closures, An assistance of Rs. 1,33
crores hag already been given to 855
weorkers affected by closure, It has
not been possible to provide assistance
in other cases due ip non-receipt of
apnlications of the werkerg as provided
in the Scheme.
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SHRI RAM NIWAS MIRDHA: Sir,
the Government of Gujarat appointed
a very high-power committee presided
over by a senjor Minister of the State
Government, including representatives
of labour, mills and research associa-
tions. Ang they came out with a
report ot which this question is based.
The firs{ suggestion to which the hon.
Member referred is the re-opening of
units which can be made viable. Sir,
the first thing that we did when we
received this report was to see which
Minisiries are concerned with parti-
cular recommendations. Revival of
gick units is done under a certain
statule under which the Board for
Industrial and Financial Reconstruc-
tion (BIFR) bas been constituted. It
is under the Ministry of Finance and
we have been in touch with the
Ministry of Finance that the pending
cases with the BIFR should be expe-
dited. There is another agency which
looks into sick units and which s
corcerned with their revival and what
we call the nodal agency, under the
IDRI, which is the convenor. And
the alsp 8o into the matters regard-
ing revival o mills, Sir, the BIFR
is a quasijudicial authority and they
have been able to effect some very
gond packages for certain industries,
certain mills. They are examining
some of the mills from Gujarat, and
we would do whatever we can that
the BIFR ag wel as the nodal agency
take early action in this so that the
milly can be reviveg to the exter
possible,

SHRI MIRZA IRSHADBAIG: It
shoulg cover all the mills,

SHTRI RAM NIWAS MIRDHA: The
RIFR which is established under an
Act lavg certain criteria as to which
millg should be covered by their work,
suppose they erode their nétwork by

A
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certain percentage and things of that
nature, So, even the matters before
them are not being expedited to the
exteny we want or the hon Member
wants. Ang we will see that they are
decided at the earlist.
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SIIRI RAM NIWAS MIRDHA: Sir,
I fully agree with the hon. Member
that the situation in Guwarat so far as
the textile mills are concerned is
really gerious. Ahmedabad and other
ateag of Gujarat used to be ang still
continue to be very importan; centres
gor textile mills and textile production,
Ang when we see these mills closed,
it is really a very sad spectacle. I
will not go into the causes which led
to this, but the Government in its
various Ministries are conscious of thig
fact that mills along with other indus-
tries are closing. In thig connection
we have planned that the monitoring
should be such that we know what is
the impending sickness, Along with
textiles all the industriey in the
country are being monitoreq from that
point of view. We in the Ministry of
textileg are seriously monitoring the
textile mills and we are in touch with
cther institutions, I am not saying
that we are not in any way responsible
in this. I myself have said that we
are constantly in touch with the nodal
agencieg like the IDBI, BIFR and they
have their own difficulties in this. The
main difficulty ig this that some of the
mills are not viable, In spite of best
efforts in spite of possiple injunction
of massive funds into these mills some
of the millg have been found to be
non-viable, which is  after all an
economic and financial judgment. I
do not think the House will agrce
that public money shouly be put in
mills which cannot be viable and after
a few months or a few years, they
come back again and say we cannot
repay the Government money or Gov-
ernment loan tha: has been given and
they have to fold up. So. Sir. they
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have g criteria for judging the viabi-
lity and once the viability is establishcg
by crganisations.

MR. CHAIRMAN: How long will it
take for you ty find out what ig the
viability of the mills there?

SHRI RAM NIWAS MIRDHA: Sir,
some cases are being decided gradually.
I can give the figures of how many
Gujarat cases have been decided. I
can give the figureg to the hon, Mem-
ber, Not thay it is not being done.
But more and more cases are being
referreq and some of the cases are
being disposed of.

NO‘V, Sir, I Wll] come to the very
imuoortant problem of what do we do
with the labour in the closed miils.
In the textile policy of 1985 it was
envisaged that due to the reorganisa-
tion of industries and possible closure
of some of the uneconomic units,
Iabour woulg be out of employment.
And, therefore z labour rehabilitation
fund wWag created. At one stage it
was said that the labour rehabilitation
funq would operate only when a
formal closure has been ordered. But
that was not found practicable, The
State Governments never allowed for-
ma] closures, The labour unions did
not allow formal closures. Then we
came down and amended that order
and said formal closure is not neces-
sary. The moment a mil] goes to a
High Court, an official liquidator has
been appointed. oupr scheme would
operate. And I am sorry to say on
this occasion that this provision to
rehabilitate Wworkers of closed mills is
not heing utilised. This figure of 855
workers and Rs. 1.33 crores is only in
case of one mill. There are other cases
anq we are in touch with the State
Governments, We have asked them
tc make use of this money which is
available readily, Gujarat is one such
State which has not cooperated fully
with us ip thig respect, We have
asked them to please ifake advaniage
of the existine scheme which is in
favour of the labour anq then we will
see what turther can be dome.
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SBRI RAM NIWAS MIRDHA: Sir,
cases of 20 mills were examined by
the nodal agency; 8 have been found
viable, 12 non-viable; rehabilitation
package in respect of 8 unitg has also
been workeq out. Out of 27 closed
mills listed by the Gujarat Committee,
15 cases are before the BIFR. We are
in touch with them gand we would
ensure that earliest possible decision
ig taken in respect of those cases also.
As regards which public sector enter-
prise is to be in Gujarat, it is a much
wider issue.

J
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*ft g7z fag 5 3@ : wimaw, we
YA ¥ giwa TaUT KW wvE
FEr ZATT AATT . . . (TmEA, ..

SHRI ALADI] ARUNA alias V.
ARUNACHALAM It is mentioned,
“otner States”, Tha; ig more impor-
tant, Sir,

ot gz Tag o142 : g1, T4 gAY
ARG wgwas A gEer i fqur
TH waW § TGAT STAR FT QT E
HRAAAE  wdfr i & qrvmr wWga
f& wer gy & A1 waIer (v @
g e gfer ¥ cAd aar A
§ ' AU AR TSY HIT ¥ FOT
fadi &1 =19 FUT Fudw F R
FdIArg gf § 7 wa FIw WEOF
TTHE AT UsT gEITF g d
g ! gTEr Aty F Wgar v
9% § fadga woar ang fr o ag
3R wwgy, 7 Faw wagw A

7% afqlT ¥ g7 gIer  =1E
TAXTA G, gAY g, S
&, 7gr TIwIT § agrw W
A% WA gate @ G F v
] ooz afse g W oaAw
T F T owmy 2F F3, 0RO
AT B

st on frgmfrat - siwm, w9
v ¥ gefrd S g | O
I YW ux  W@ew #r faa
#X uw-wg Aifwa & fag gam
faar 2 fx Susl Uwgw frar
g ¢ UL AFT wT AfA GIFIT
F A T ogwY WY WEEFW
feam & uTodrodre H, IEA FIE
fessd &1 @ & wwA-§uT 9T, €]A
gad qfifaa @ zafen g@&TIAET
ofF 7T v @ UFugW™ _fq:zrr
wTa 1| & fez WA gEeEl @
AGF wied a7 HTAT SEA 5
ot ¥z fAd & SHFr SYHIT 91§ F
faarg @oe faa @aql §, USH {7
1 3g% fau Sfw =7fs 7 gwE
wEE F | FAC  EqHT & G
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FTAT & oF gw A g ) fud 6w
AW &5 @ oT @ §, afar
FHNG 1 gw faad waw 2 uwy
TIUF AT & swtar femr e
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SHRI ALADI ARUNA alias V.
ARI.{NACHALAM: Sir, nearly 12 sick
textile mills have been lying closed
in Tamij Nadu for many years, Desbite
repeated demands from the trade
unions and the Government of Tamil
Nadu, Centre has not come forward
to take over those mills under the
National Textile Corporation. | woulg
like to know, what are the difficulties
in taking over the mills under the
NTC ang why is the delay taking
place? This is number gne.

Oral Answers

Secondly, the object of taking over
sick mills under the NTC is to protect
the interest of labour, their employ-
ment and the industry itself, but if
you go through the report of the
Ministry of Textiles, {0 gur shock and
surprise we find:

“Unto the end of 1985-86 39,163
posts haq been  abolished ip the
abhove manner; during 1985-86, in
the nationalised mills, 3;722 posts
were abolished.”

In view of the abolition of these posts
I would like to know, how many
persons Jost employment in the mills
under the NTC and how many persong
were benefited by re-employment?

SHRI RAM NIWAS MIRDHA: Sir,
I clearly saiq that it is not the policy
of the Government to take over or
nationalise sick units or sick mills. I
have made it amply clear and I can
reveat the same. So the question of
NTC taking over in Tamil Nadu just
doeg not arise, ‘

As regards abolition of posts, these
rosts have heen  abolished under a
scheme of voluntarv retirement bene-
fits There is a scheme promulgated
by the Bureay of Public Enterprises

[ RAJYA SABHA |
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that those labourersjworkers who want
to retire will get certain benefits which
are quite attractive and it is a volun-
tary thing on  their part. If they
want, they can come openly and make
use of this scheme. If they do not
want, they will continue in service.
It is not as if we have compulsorily
retired them, or taken some action to
abolish the posts and sent them home.
They have come under the voluntary
scheme and that is where the matter
stands,

SHRT A. G. KULKARNI: Sir, the
hon, Minister has categorically stated
about the nationalisation of textile
mills, Since you are also aware and
as every body is aware, we have lost
ahout Rs. 1300 crores in running these
103 or sg mills, sgp a rational and
objective policy has to he adopted by
the Government. Modernisation is not
a panacea because it reduces the Jabour
compiement. | want to know from
the hon. Minister if it is a fact or not
that there is already over-production
of cloth from handlooms, powerlooms
anq from textile mills, Whatever my
frienq might say, it has been my
experience for forty years that the
sick textile mills cannot be revived,
and evep after revival the labour force
will be reduced, We found out in
Bombsayv when vou were the Governor
that a friend of mine from that House
had reduced emvloyment by two lakh
workers. Thev have already gone
home. or are dning something else. Bo
this tvoe of noli~y will not work So
in thic connection. there is an amplé®
necessity for » positive attitude by the
Government of India +o freeze produc-
tion either in nowerlooms or in these
mills Handlooms mav  work, but
freezing of canacity in the nowerlooms
aned in the sick textile mills has to be
don~ an4 srowth hzec to take nlace on
a horizontal basis. just as in Japan.
S~ in this connection. there was a Vro-
neanl from Maharachtra of nermitting
aale f 1and af thage gick tevtile mills
ana o heve huildings and hovsing
oroiects for middle class by th~ S¥afe

[y
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|
Government op the land made avail-
able to them and asking the capitalists,
after punishing them for mismanage-
ment, to start new industries in the
backward areas. Will the Minister
react positively to that

SHRI RAM NIWAS MIRDHA: Sir,
giving permission to mills to sell their
surplug land has been an issue which
has been discused at various levels
for quite some time. NTC also wanted
thce surplus lang of its mills to be
given to financial institutions and
other Government of India bodies, We
approacheq the Government of Maha-
rashira in this respect, The latest
positicn on gale of surplus land is that
the Maharashtra Government has told
us that they are formulating a general
scheme which will apply to NTC as
well as to others. In the last talk
that T had with the Chief Minister, he
saig that they were working on the
scheme ang we are awaiting the
details. We will see whether surplus
land could be sold and money re-
invested for rehabilitating the mills
and making them more modern,

Ag regards the general question of
whether there is over-production or
sufficient capacity, the observations of
the hon. Member take into considera-
tion a much wider area...

MR. CHAIRMAN: You will take

care of that,

SHR1 RAM NIWAS MIRDHA: We
have discussed it in this House and
we can discuss it again, but T beg to
submit that it does not arise out of
this question,

MR. CHAIRMAN: He has taken due
note of your recommendation.

SHR] A. G. KULKARNI: I am only
requesting whether freezing of capa-
city in the powerlooms at least would
be considered because proliferation of
production of cloth is rceally creating
more sickness.

SHRI RAM NIWAS MIRDHA: Sir,
as I said, the honourable Member
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mentioned this point earlier also in
the House, It is a very important
observation, coming as it does, from a
very experienced person. But the
wider question is how, if at all it is
necessary to freeze—we are entering
an ereg of greater freedom in indus-
trial development—does it fit in with
this? This suggestion has been made
in the House also.

MR. CHAIRMAN: You will give it
due weight? :

SHRI RAM NIWAS MIRDHA: We
always give due weight to whatever
the honourable Member says,

SHRI E. BALANANDAN: Sir, the
hoacurable Minister was referring to
the new textile policy adopteq by the
Government in 1985, What is the
result after adopting  this textile
policy? The industry is facing crisis
after crisis. According to my under-
standing, the crisis is being intensified.
If that is the position, will the Gov-
ernment try fo reassess the effect of
the textile policy adopted and take
some new steps to revitalize the-
industry which is in crisis?

SHRI RAM NIWAS MIRDHA: Sir,
the textile industry is a very varied
industry. On the one hand we have
the handlooms and, on the other, the
power loomg and the organizeq mill
sector. The textile policy of 1985 was
an attempt to reconcile the different
interests, which are sometimes conflict-
ing, of these three broag sectors. As
I said in the House, this policy has, by
and flarge, served well. There has
Leen increase in the vproduction of
cloty in the country, there is increase
in per capita availability of cloth, and
the priceg of cloth are very stable—I
don’t think there is any other consu-
mer commodity where the rise in
priceg has been as low as in textiles,
Still, Sir, decause it is a dynamic
situation, things change. We have
apnointed a Committee under Shri
Abid Hussain to review the textile
policy implementation, and the Com-
mittee consists of representatives of
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various interests and various s=ctors
of the industry. They are at it and
we hope their recommendations would
further give us guidance how the
volicy coulg be  modified, if at all

necessary.
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PROF. C. LAKSHMANNA; Mr.
Chairman, Sir, the Minister while re-
plying has spoken about running of
the closed units by co-operative wor-
kers that while the Central Govern-
ment would have no objection to such
arrangements, this has to be an action
taken by the workers and the State
Government. Sir, I would like to
know whether it is a question of the
Cenira] Government having no objec-
tion for starting of the mills by co-
operatives of workers or it 1s a policy
of the Central Government to encour-
age and give substantive assistance to
the workers to enable them to

run
these co-operatives so that all pay-
raents of dues are made. Also, if as-

sistance is given, workers will be in
position to start this. Therefore, I
“'O.I{Hd like to know what the basic
policy of the Government is, whether
it is only to have no objection or they
wil] encourage the workers with stib-
stan'ive assistance to start these co-
operatives,

SHRI RAM N'WAS MIRDHA: This
question of handing over of mills,
closed or sick, has been considered on
a number of occasions. Firstly, co-
operation is a State subject. (Inter-
ruptions) Please listen to me. I have
not finished.

The method in which the
Government. ..

MR. CHAIRMAN: You will encou-
rage?

SHRI RAM NIWAS MIRDHA: We
will not only encourage, but it is an
open offer that I have made to all the
top lbeaderg of various trade unions
whom I met last year. The NTC mill
or any other sick mill, if
you want to take on a co-
operative basis, We will give
you free of cost. We will help you
in running it. We will help you in
getting credit for you. But Sir, I am
sorry to say that not a single proposal
has come. I again offer to the hon.
Members that if for any closed mill

Centl‘al
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if a State Government comes to us
with a request for assistance which
falls within the Government policy,
we wil] certainly support it. [ wish
at least one such instance comes be-
fore us.

SHRI KAMAL MORARKA: The
question raised in the House is a very
important one. The Government has
been taking over wmills only for the
sake of providing employment. That
objective we should fulfil. Then, as
the Minister has said just now, the
Finance Ministry is involved, the
IDBI is invioved. About Bombay, the
answer which he gave ig that the
Maharashtra Government is preparing
a scheme. I want to point this out
through you to the Minister, and I
want to specific reply whether the
Government of India would in prin-
ciple allow private owners to sell land
and make a profit. Land is the only
valuable asset that g sick mill has.
When you talk of non-viability, 1 dif-
fer because the mill will be non-via-
ble, but the liability can be paid by
the sale of the land. I want to know
whether it is the policy of the Gov-
ernment to see that the land is sold
at the best price, whether a committee
can be formed by the Government
consisting of the Government, the
labour unions and the mill-owners,
and that money should be utilised for
rehabilitation of the workers only.
Can the <Centra] Government issue
directives to various States on this
policy? That is my question.

SHR] RAM NIWAS MIRDHA: Sir.
the Central Government does not
issue directives in the area which arc
the concern of the State Govern-
ments I have myself mentioned that
this question of sale of land of sick
mills has been before us for a long
time.

As tegards Bombay, I have told
what the present position ds. The
State Government has to operate the
ceiling laws  They have to see the
Jabour conditions. They have to en-
sure that the money goes to the right
spot. Any viable scheme that the
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State Government of Maharashtra or
any other State Government gives be-
fore us, we will try to support it.

Creation of a Separate Body to Fund
Small Scale Sector

*123. SHRI A. G. KULKARNI:
DR. BAPU KALDATE:

Will the Minister of FINANCE be
pleased to state :

(a) whether there is any proposal
under Governmen!’s consideration to
€reate a separate body to fund small-
scale sector; if so, what is the nature
af the proposal;

(b) whether Government are aware
“that the small-scale sector, particular-
ly powerloom industry and other
small engineering industries gre star-
‘ved of short-term, medium-term and
long-term finances on easy terms; and

{c) whether their problems are li-
kely to be solved with the creation of
a separate body to fund the small-
scale sector?

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALE-
IRO): (a) to (c) A slatement is laid
on the Table of the House.

Statement
Government have decideg to
establish a  Small  Industrieg De-

velopment Bank of India (SIDBI) to
caler to the financial needs of small
scale ang tiny industries, Modalities
in this behalf are being worked out.

Presently, long term and medium
term requirements of smal] scale in-
dustries, including powerloom and
smal] engineering industries, are be-
ing met by Industrial Development
Bank of India (IDBI) through prim-
ary lending institutions under its sch-
emes for re-finance, while their need-
based working capital requirements
are met by the commercial banks.

*The question was actually asked on
the floor of the House by Shri A.
G. Kulkarni.
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SHRI A. G. KULKARNI: Sir, at
the outset, 1 have to congratulate
the Government for considering est-
ablishment of what you call the
Smal} Industries Development Bank
of India.

MR. CHAIRMAN: The SIDBI.

SHRI A. G. KULKARNI: 1t
should be analogous with the NABARD
which  has been created for
agricultural co-operatives, Surilar-
ly, the smal]l gcale industries deserve
a separate financing agency because
their developmenta} problemg can be
met only through a special agency and
not through the generz] banking struc-
ture, Sir, in thig connection. 1
want to know from {he hon. Minis-
ter this. I would request him that
the Small Industries Development
Bank should be manageq and handled
by a team of people because our
experience with the NABARD is not
very happy. They were all, recruit-
ed from the Reserve Bank of India
which hag got a  bureaucratic ap-
proach. So, the developmental as-
pect of small industries particularly
requires g different type of approach.
I would like to know whether the
Government will think on those lines.

Secondly, Sir, want to know..

MR. CHAIRMAN: You put it in
your sccond supplementary.

SHRI A. G. KULKARNTI: 1 will be
putiing second supplementary also.

MR, CHAIRMAN. No, I am sorry.

SHRI A. G. KULKARNI: Sir, you
have been Yistening to many Members
putting their question in parts (a).
(b), (¢) and (d), I never put in parts
(a), (b), (c), (d), (e).

MR. CHAIRMAN: You have al-
ready put (a), (b). (¢).

SHRy A. G. KULKARNI: The
point ig that it requires a gpecial type
of handling and for it a special type
of recruitment should be done. In
this connection I would like to say
that the small industries are suffering
in the present refinancing arrange-
ments because of the rate of interest
charged by the usual nationalised



